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| . Deted s 16 DEC'@BB

CONTERPT

PETITION (cxvxL)Apr‘IcA‘rIdN NOS 75 to 182 N ”
IN A.NOS. 391 to 414, 436 to 455, 52'5_'to—"3T5’—"533T'5'59T'34545, to 560 to . 1/aa(r) _
- © W.P, NO, . - 7 / IR
Applicant(s) Respondent(g)
Shri E.V, Gopinafha Rao & Ors .:: V/s The Accountant Genaral (A&E), Karnataka,
: o . ‘ Bangalore &2 Ora
To : : ,
4 ‘& - maaam : ' | 4, The Secretary
1. .2;v:;:;-Nagaraja t Ministry of Finance .
'35 (Above Hotel Swegath) . (Department of Exn:nditure)
‘1st Main, Gendhinagar ‘ New Delhi - 10 00

- Bangelore - 560 009 5. Shrl M.S. Padmarejaich

o - Central Govt., Stng Counsel -
2, The Accountent General _ _
) (Accounts & Entitlements) High Court Building

Karnataka ‘ Bangalore - 560 001
Bangelere = 560 001 :

3., The Comptroller & Auditor
' Gensrel of India
- No, 10, Bshadur Shah Zafar Merg
New Delhi - 110 002 o '

Subject s SENDING COPIES OF ORDER -PASSED BY THE BENCH

Please find enclosed herewith the copy of URDER/&iﬁx/iﬁRE&SNXSREERX
passed by this Tribunal in the above saldzgﬁé&sgé¥£&A(s) on 29-11-88
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Encl : As above. . ‘ . (JUDICIAL)
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Contempt Petn.75 to 182/88

E.v, A
V. Gopinatha_Reso & Ors V/e  The AG (A&E), Karnateka, Bangalere & 2 Ors

Order Sheet (contd)

Or Mm,S. Nagaraja M.S. Padmarajaish

Date : . Office Notes

Orders of Tribunal

e - e s et

TRUE COPY

KSP/LHAR § 29.11,88 oo
Y rady

Petitienere by Or.M.S.Ragarsja.

Respondents by Shri M.S.
Padmarsjaiah.

‘Dr.Nagaraja reporte that the
orders mde in favour or the pstitienere
have been implementsd by making payments

{é(‘zl 8 that are légitimately due te thes,
80 OFFICER 5 In thie view, these petitions
CERTRAL ADMINISTRATIVE TRIBUNAL no longer survive fer consideration.
ADDITIONAL BENCH We, therefare, drsp these
BANGALORE . contempt of ceurt proceedings 8o heving
’ beceae infrustusus. But in the
circumstances ef the casey we dirsct
the parties te bear their swn costs, _

N o | ‘ » .
. 8 S e .
. . sdl- <4 I,. A
(K.s.puttasuamy) > F S (Lu.a.re€o)l o

VICE CHAIRMAN MEMBER(A) )‘?E:

29.11.88 29.11.88
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Commercial Complex (BDA)
Indiranagar ' .
Bangalore - 560 038

Dated 3 9 AUG1988 |

IAI1IN APPLICATION NOS 391 to 414, 436 to 456, ./
‘ 526 to 546, 548 to 566 & 569 tp 591/88(F)

W.P. NO, ]
Shri E.V. Gopinatha 8_80 & Ors . V/s The AG (A&E), Karnataka, ﬁngalors & 2 Ors
To - ’
1, Or M.S. Nagaraja 4., The Secrstary
Rdvocate - Ministry of Financs
35 (Above Hotel Swagath) (Department of Expenditure)
Ist Main, Gandhinagar New Delhi - 110 001 -
Bangalore - 560 009 S .
: : S, Shri M.S. Padmarajaiah
2, The Accountant Gensral o " Central Govt, Stng Counssl
(Accounts & Entitlements) . _ High Court Suilding

Karnataka : _Bangalore - 560 001

Bangalore - 560 001

3. The Comptrollsr & Auditor
General of India
No. 10, Bahadur Shah Zafar Marg
New Deihi - 110 002

Subjeci'; ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/STAX/INTEREMXBRERAX
" 1-8-88

passed by this Tribunal in the above said application(s) on

B \9‘3\-’ /\BGJM -
PUTY REGISTRAR.

Encl ¢ As above (JUDICIAL)
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E.ﬁ._copinathq Rao & Ors v/e The AG (AkE), Kernataka, B'lore & 2 Ors

Or M.S. Nagaraja , ‘M.S, Padmerajeish
Date Office Notes - Orden;s of Tribunal
KEave/PaR
1.8,1988 A No,391 to 414/88(F) C/w

436 to 456/88(F)
526 to 546/88(F)
S4B to 566/88(F)
s to 591/88(F)

Orders on 1A No.Il --application for
extension of tims: In all these cases

the Respondents have sought for exten=

sion of time by another 45 days either
to gbtain an orderof stay from the
Supreme Court or to comply with the
orders of this Tribunals IA NG.II is
opposed by the applicant.

In 1A No,II the Respondents have
apxakt stated that they have taken
effectiva steps to challenge the orders
/and before the Supreme Court/until the
: matters are taken up end decided by the
Supreme Court it is necessary for thie

Tribunal to extend the time at least by
another 45 days, Shri M.S.Padmarajaish,
learned ssenior standing cqunse} appearing
for the Respondents urges for the exten-
sion of time sought in these applications,
Or.M,S.Nagara-ja, learned counsel for the
épplicants opposes ths application for

extension -of time,

hen the Respondents say that they
have taken all the necessary effective
staps ?of approaching the Supreme Court,
it is only proper that we should grant a
‘reasonable time to enable them either to
obtein an order of stay fru® the Supreme
Court or to comply with the orders of
this Tribunal., We consider it proper to
grent time by another 45 days from thif
daye. ' '

In the light of our ebove discustion

we allow IA No,1l and extend time in all

these caees till 15.9,1988.

.l . - LAY |
4 Séc&]' Sc\]"" »
VICE CHAIRMAN MEMBER (A)
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ACommercial Complex(BDA)

. < . ‘ Indiranagar . P
SR A ' Bangalore - 560 038 . . ¥
A | o ’ 'oatd : .3 APR1988 o
APPL;CATIDN NOS. 526 to 546 Jss(_r) ? |
WP NO. . | L
<Agglicant' o ' : o j’ o I Resgondent L
Sh¥i D. Krishna Moorthy & 20 Ors V/e  The AG (A&E), Kernateka,’ Bangalore &2 nr-
: \To | : 4 . . | . ‘ .
A, hci D. Krishna Moorthy . . 19, Shri D.R. Venketeramenan
2. Smt N. Vishalakehy . . . 20, SwtiG, Remebei '
3. Shri M.N. Vesudove . . - 21, Sat Geetha Reni C. v
4. Shri C.A. Vijsya (51 Wos. 3 to 21 - e
S Smt K. Ourgembel , Senior Accountants
6. Shri R, Nagelingem 4 , - office of the Accountent General (ME)

7. Shei N. Krishna Reddy Kernetaka, Bangalore - 560 001 )

- . : ) .
8. Shri G.N. Wagsrsjan # 22. Or M.S. Nagarajs '
: Advocate
) 2 Shri a““h :AlL . .~ 35 (Above Hotel Swagath)
10, Shri c.s. uatarajan - ' R Main, Gendhinager -
11, Shri 8, Subremenya - | ‘Bangalors — 560 003,
12. Shri H.K. Anetm Rao 23, 1(’ho lccountant General ,
: : ' Accounte & Entitlemente
13. Shri B.S. Venkobacher ; Kamataka, Bangalore - 560 001
14, Snt ”0 m'aki ) ‘
‘ e 24, Tho Conpttollsr & Auditor General of India
15,}’ Sut J. Raj-ala J"n‘ , No. 10, Bshadur Shah zefar Marg - :
' - 16, Snt S - Ananda Valli _ T . New Dalhi - 110 002
{ 17. Shri n. Alfred  25. The Sacretary ' '
L, 18. Shri m.v. Ramachaitenya . minietry of Finence

(Department of Expoaditure)
New mlhi - 110 001 :

‘26. Shri M. Vaaudava Reo

" gubiect s r t g Counsel
ubjec SENDING. COPIES OF GROER paBRREFRY FREts REN ' High Court Building

Please: find enclosed herswith the copy: of ORDER/SiﬁX/iNXEagaxsgggﬁ- s60 001

pesgéd»by this Tribunal in 'the above said applicatlon-on - 6-4-88 .
P S B ‘ BN, ' . '
’ /4 < o / L, & 16 % ‘ y
‘-wg ({/()‘ v\‘é(« Qa” \Q‘V ..\* Vvﬁ o5 , £PUTY REGISTRAR

N vy o (JUDICIAL) .
‘ffncl 3. As above %f \: ﬁ/\}gog ‘v ﬂ( GIAL)
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE

DATED THIS THE 6TH DAY OF APRIL;1988.

PRESENT:
Hon'ble Mr.Justice K.S.Puttaswamy, .. Vice-Chairman.
And
Hon'ble Mr.P.Srinivasan. .. Member(A).

APPLICATIONS NOS. 526 TO 546 OF 1988

1. D.Krishna Moorthy,
Aged 54 years,
S/o late Doraiswamy.

2. Smt. N.Vaisalakshy,
Aged 48 years,
W/o V.N.Hariharan.

3. M.N.Vasudeva,
Aged 48 years,
S/o late M.N.Anandaswar.

4. C.A.Vijaya,
Aged 49 years,
S/o M.S.Chandrasekharan.

5. Smt. K.Durgambal,
aged 47 years,
W/o of C.Chinna Raju.

6. R.Nagalingam,
Aged 59 years,
S/o late Ramaswamy,

7. N.Krishna Reddy,
Aged 46 years,
S/o Nanjappa.

w8 G.N.Nagarajan,

'§‘C1F“,,':§§§ged 52 years,
7,77 - .. . S¥ Dr.G.R.Narasimha Iyengar.

SO 9 Aeiathi ALY,

i d L Mgel 47 years, ,

! E‘k (fﬁi %éﬁ f late Mamtay Ali. o
% W i TO.JE. Natarajan, :
(5 \117' J‘Agfd 52 years,

t&C/SAo late C.N.Subramanyan.

. B.Subramanya,
Aged 48 years,
S/o late Venkataramaiah.

12. H.K.Anantha Rao,
Aged 50 years,
S/o late H.Keshavaiah.

13. B.S.Venkobachar,
Aged 57 years,
S/o late B.Subbannachar. .. Applicants
Contd..



14. Smt. M.Devaki, o 9
Aged 48 years,
W/o of M.Ramaswamy.

15. J.Rajmala Julia,
Aged 47 years,
W/o T.X.Johni.

16. S.Ananda Valli,
Aged 42 years,

17. M.Alfred,
Aged 45 years,
S/o J.D.Martin.

18. M.V. Ramachaitanya,
Aged 57 years,
S/o late M.Venkatachar.

19. D.R.Venkataramanan,
Aged 57 years,
S/o D.K.Ramachandra Iyer.

20. G.Ramabai,
Aged 44 years,
W /o H.S.Satyanarayana Murthy.

21. Smt. Geetha Rani.C.,
Aged 49 years,
W/o M.S.Chandramouli. .. Petitioners.

(Applicants 1 to 21 are working as
Senior Accountants in the office of the Accountant
General, Karnataka, Bangalore-1.

(By Dr.M.S.Nagaraja, Advocate)

V.

1. The Accountant Géneral,
(Accounts and Entitlements)
Karnataka, Bangalore-560 001.

2. The Comptroller and Auditor
General of India,

No.10, Bhadur Shah Zafar Marg,
New Delhi-110 002.

N\The Government of India,
) the Secretary,

; Delhi-100 001. ' .. Respondnets

,'hese applications having come up for preliminary hearing this'
y Vice-Chairman made the following:

Applicants by Dr.M.S.Nagaraja. Admit. At |our direction Sri
M.Vasudeva Rao, learned Additional Central Government Standing Counsel
tazes notice for the respondents. Ve have heard learned counsel for

both sides.
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2. The facts and circumstances and the questions that arise
for determination in these cases are similar to those in NANJUNDASWAMY
AND OTHERS v. ACCOUNTANT GENERAL AND OTHERS [A.No.1327 to 1332 of
1986 decided on 7/8-7-1987 since reported in 1987 (3) SLJ (CAT) 531].
The distinction and difference if any sought to be made by the respon-
dents has also been rejected by us in THE ACCOUNTANT GENERAL AND
OTHERS v. SMT. VASANTHA AND OTHERS (R.A.No.29 to 45 of 1988 dated

25th March,1988)

3. For the self same reasons stated in Nanjundaswamy's and Smt.
Vasantha's cases, the claim of the present applicants for revision
of their pay scales with effect from 1-1-1986 instead of 1-4-1987
as sanctioned by Government merits consideratio and, therefore, we

uphold the same on the principle de similibus idem est judicium in

like cases the order is the same.

4. In the light of the foregoing, we make the following orders:

(1) We declare that the applicants are entitled to the benefits
of revision of pay scales as sanctioned by Government of
India in their order dated 12-6-1987 with effect fram 1-1-1986.

(2) We direct the respondents to fix the pay of the applicants in the said
revised pay scale in accordance with the instructions contained in the
aforesaid order dated 12-6-1987 of the Government of India, with effect
from 1-1-1986 and extend to them all consequential benefits from that date
expeditiously and in any case not later than three months fram the date
of receipt of this order.

Applications are allowed in the above terms. But, in the
tances of the cases, we direct the parties to bear their own
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